
Misc Case No. 20/2020 

21.07.2022 

Petitioner is represented by her learned Counsel 

Opposite Party is present. 

The Opposite Party on the last date filed a petition praying for 
vacating the ex-parte order dated 07.05.2022 and prayed for 
accepting the written statement. The petitioner side filed 
written objection against the prayer for vacating the ex-parte 
order. 

I have already heard the Learned Counsel for both sides. On 
perusal of the record due to absence of the opposite party vide 
order dated 07.05.2022 the court passed an order to proceed 
ex-parte against the opposite party. The Opposite Party entered 
upon his appearance and submitted his written statement 
which is on record. The law requires that no party who is 
willing to contest a proceeding should be debarred from 
contesting a proceeding against him. Considering the ground 
shown by the opposite party I am of the view that the 
petitioner will not be prejudiced if the order is vacated. 
Accordingly the prayer is allowed with cost of Rs.1000/- only as 
condition precedent. 

Seen the prayer of the petitioner for grant of interim 
maintenance amounting to Rs. 20,000/- only per month from 
the opposite party. The Opposite Party in his written statement 
admitted about the fact of marriage with the petitioner. It is 
also not denied that petitioner is living separately and has no 
source of income. The petitioner claimed that the opposite 
party is a government employee getting regular salary of Rs. 
60,000 to 70,000/- only per month. Though the opposite party 
denied regarding hs salary but it is not denied that he is a 



government employee and getting his salary regularly. 
Considering all the above facts it appears that for bare survival 
of the petitioner she is required to be maintained by the 
opposite party and accordingly the prayer for interim 
maintenance is allowed.  Interim maintenance of Rs. 10,000/- 
only per month will be just, adequate and reasonable 
maintenance e to the petitioner during the pendency of the 
proceeding. The interim maintenance is to be paid from the 
date of passing of the order. The Opposite party is directed to 
pay the interim maintenance regularly. 

Fixing 18.08.2022 payment of interim maintenance/cost/ 
acceptance of WS and necessary order. 


